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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Cencrall "V
REPORT OF THE SELECT COMMITTEE ON THE TEA
COMMITTEE FOR INDIA BILL, 1948.

We, the undersigned, members of the Select Committee to which the Bill
to provide for the development of the tes industry under Central contrel and
for that purpose to establish a Tea Committee for. -Indin aud levy a customs
duty on tea produced in and exported from Indis was referred, have considered
the Bill and have now the honour to submit this, our report, with the Bill
as amended by us annexed thereto.

2. We bave renamed the body constituted by this Bill the ‘‘Central Tea
Board”’, on the analogy of the Central Silk Board counstituted by Act Xt of
1948. ‘

3. We have made some important changes in the constitution of the Board.
In the first place we consider that lubour should not be denied representution
on the Board und have accordingly provided three seats for'labour. In addition,
we have mereosea the number of official members to be nominated by the Cen-
tral Government from three to four, with the object of providing for one official
representative of labour. Having regard to the acreage and production of tea
in Assaru, we feel thut ohe more seat should be given 1o Assam. We have
also giveu seats to the Tripura and Mysore States and to the Government of
the United Provinces, although the aren under ten in. these States and Provinces
is not large. We consider that it would be more elastic if the non-official bodies
which are to nominate members to the Board are left to be specified by rules.
We have provided for the election of two members to the Board by the members
of the Central Legislature from among themselves; these wil' represent the
intorests of consumers of tea on the Board. We have recast elause 4(8) giving
effect to the above changes and also grouping together the representatives
from the different regions in a convenient manner. -

4. The reasons for the other changes we have made are briefly explained
below, wherever necessary., .

-
’

Clause 1 (3). Sce the note on clause 20 below.

Clause 7. We do not consider it necessary to have more than one Vice-
Chairran. A

Clause 8(1). We consider that provision should be made for the delegation
of funetiors to the Executive Committee by rules prescribed under this legis.
lation, iu addition to delegation by the Board as provided for in the Bill as
introduced.

Clause 8(3). The Committees to be constituted by the Board will full under
two categories, vis., .Standing Committees and ad hoc Committees. The for-
mer should in our opinion. consist of members of the Board, whereas the latter
may well include persons who nre not members of the Board. We consider, how-
ever, that the total strength of such persons on any ad hoc Committee should
be limited to one-half of its strength. -

New olause 10 (old clause 12). We have transposed this clause to what we
eonsiler a more suitable place. and we have also made a few additions to the
measures which may be taken by the Board for the benefit of the tea industry.
~ New clause 11 (clause 10 in the Bill as introduced). Under the clause ag in-
troduced, a customs duty was leviable on all tea produced in and exported out.
side Indin. We have deleted the words ‘‘produced in India”, as they may
give rise, to difficulties where foreign tes is mixed with Indian tea before
export. Non-Indian teas which are in transit to a foreign destination mey be
exempted from the duty under the Ses Customs Act, 1878. )
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Clause 13. TLe Board should be able to borrow not only on the security of,,
the Fund, but also.on the security of any of its other essets. The proviso 18
in our opinion unnecessary, as the borrowing power has be‘en.speclﬁcafly made
*‘subject to such rules as may be prescribed’’ and any restrictions required may
well be imposed by means of rules.

Clause 15 (2) (a). We carefully considered whether specific provision may
not be made in the Bill itself for the vacation of office by members of the
Board who are persistent absentees, etc., but on the whole feel that the matter
may well be left to the rule-muking power.

New clauses 17, 18 and 19. These are based on the Central Silk Board Act,
1948.

New clause 17 provides penalties for the furnishing of false returns, the
obstruction of officers, and failure to producé documents when a lawful requisi-
tion is issued in that behalf. '

New clause 18 provides that prosecutions should be instituted only by or
with the consent of the Central Government.

New clause 19 protects the Board and its officers and servants from legal
action in respect of acts done in good faith.

New clause 20. In view of the changes made by us, it will not be possible
to constitute the Board in accordance with the provisions of this Bill for a few
months. It seems to us that the best way of dealing with this situation is to
ooutinue the life of the existing Act until it is possible to bring this Bill into
effective operation. We have, therefore, altered c'ause 1(8), taking power
to fix the date on which this Bill should come into force, and provided in clause
20 for the existing Act remaining in operation until then.

6. The Bill was published in Part V of the Gasette of India, dated the 22nd
January, 1949.

6. We think that the Bill has not been so altered as tp.require ecirculation
under rule 49(5) of the Rules of Procedure and Conduct of Business and we
recommend that it be passed as now amended.

B. R. AMBEDKAR.
K. C. NEOGY.
K. A. MOHAMED.

. T. A. RAMALINGAM CHETTIYAR.
S Kntdhmanmey R0 s

H. V. KAMATH.
ROHINT KUMAR CHAUDHARI.

G. 8. GUHA.

NAZIRUDDIN AHMAD.

M. ANANTHASAYANAM AYYANGAR.

New Devmr;
The 1lst March, 1949.



(A8 AMBNDED BY THE SELEOT COMMITTRE)

(Words sidelined or underlined show amendments made by the (ommittes;
asterisks indicate omissions.)

A .
BILL
to provide for the development of the tea indusiry under Central control, and
for that purpose to establish a Ceniral Tea Board and levy a customs-duty
on tea ®* %" * cxported from India.
Wugreas it is expedient to provide for the development of the tea industry
under Central control, and for that purpose to establish & (‘entrul Tea Board
and levy o customs-duty on tea * * * exported from India;

It is hereby enacted as follows:—
Preliminary.
1. Bhort title, extent and commencement.—(1) This Act may be called the
Central Tea Board Act, 1949.

(2) It extends to all the Provinces of India, and also to every Aceeding
State to the extent to which the Dominion Legislature has power to make laws
for that State with respect to the matters dealt with in this Act.

(3) It shall come into force on such date as the Central Government may,
by notification in the official Gazette, appoint.

2. Declaration as to expedienoy of control by Oentral Government.—It is
hereby declared that it is expedient in the public interest that the Centrsl
Government should take under its control the development of the tea industry.

8. Definitions.—In this Act, unless there is anything repugnant in the sub-
ject or context,— ’
(a) “‘Board’’ means the Central Tea Board constituted under section 4;

(b) *‘cest’’ means the oustoms-duty imposed by section 11;
- 2

(c) ‘‘dealer” means' a dealer in lea;
19 (@) ‘“Fund” means the Tea Improvement Fund referred to in section
.—- (e) ‘‘grower’’ means a grower of tea;
(f) ““manufacturer’’ means a manufacturer of tea;
(9) ‘‘member’’ means & member of the Board;
(h) ‘‘prescribed” means prescribed by rules made under this Aect.
Central Tea Board.

4. Oonstitution of Oentral Tea Board.—(I) The Central Government

shall, by notification in the official Gazette and with effect from a date speoified
therein, constitute a Board to be called the ‘‘Central Tes Board’’ for the pur-

pose of * * exercising such * * * ¥ powers and discharging such *
duties as may be assigned to the Board by or under this Act.
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(2) The Board shall be a body corporate by the name aforesuid, havin

perpetual succession end a commeon sesl, with power to acquire, hold and dis-
pose of property, both movable and immovable, and to contract, and shall by
the said nume sue and be sued. -
(3) The Board shall consist of the following members, namely: -

() » Chairman to be nominated by the Central Government;

(i) the following regional representatives, namely:

(a) Assam: Six persons of whom five shall be nominated by such
bodies and in such manner as may be prescribed and-one by the Gov-

ernment of Assam. '
(b) Tripura: Cne person to be nominated »y tiie Government of
Tripura.
! (¢) West Bengal: Four persons of whom three shall be nominated

by such bodies and in such muanner as may be prescribed and one by
the Government of West Bengal.

(d) Madras: Three persons of whom two shall be nominated by
such bodies and in such manner ns may be prescribed and one by the
3overnment of Madras, '

(e) Travancore: Two persons of whom nne shall be nominnted by
siuch bodies and in such manner as may be preseribed and one by the
Gcevernment of Travancore.

(f) Mysore: One person to be nominated by the Government of
Mysore. !

(9) The United Provinces: Oue person to be nominated by the
Government of the United Provinces.

(h) East Punjab: One person to be nominated by the Government
of East Punjab;

(#ii) two persons to be elected by the members of the Central Legisla-
ture from among themselves; .

(fv) nine persons to be nominated by the Ceniral Gavernment, of
whom three shall pe representatives of labour, two of evporters of tea, two
?f internu} traders in tea, and two of Chambers of (J>inmerce and Indus-
'V ; .
(v) four officials to be notninated by the Central Government.

(4) Every * nomination or election of a member shall be notified in the offi-
cial Gazette; and the notification shall specify the term, not exceeding three
years, for which the member shall hold office, and the date from which such
term shall commence. . ' . ‘

(5) 'When the term of office of a member expires or is about to expire

by efflux of time, or when a member dies, resigns, is removed, ceases to re-
side in India. or becomes incapable of acting, the body or Government which

-nominuted or elected him under sub-section (3) may nominate or elect a person

to fill the vacancy which has arison or is mbout to arise, as th: case may be.
(6) If nny body, or any Government other than the Central Government, fails
to mske any nomination which it is entitled to make under sub-section (3) or
gub-secticn (5) within the time and in the manner, if any, prescribedl in thut
behalf, the Central Government may make the nomination itself; and any person
so nominated shall, for all the purposes of this Act, be deemed to have been
nominated by the body. or Government concerned. '




3
o 5. Vacancies, etc., not to invalidate acts and proceedings.—No act done
or proceeding taken under this Act shall be guestioned on the ground merely
.of the existence of any vacaney in, or defect in the constitution of, the Jourd.

6. Balary and allowances of Ohairman.—The Chairman shall.be entitled to
such salary and allowances and to such conditions of service in respect of leave,
pension, provident fund, and other matters as may from time to time be fixed
by the Central Government.

7. Vice-Ohairman.—The Hoard shall elect fromm  among its members a
Vice-Chnirman, * *  who shall exercise such of the powers and discharge
such of the duties of the Chairman as may be prescribed or ns may be delegated
to bim by the Chairman.

8. Executive and other * Oommlt.tees.-—(lg There shall be an Executive
*  (Committee for the purpose of exercising such of the powers and performing
sucheof the duties of the Board, as may be preseribed or as the Board amay

delegate to the * Committee, not being powers or duties the delegution of
-which i prohibited by rules made under this Act.

(¢) The Executive * Committee shall consst of—

(i) the Chairman;

(i7) the Viece-Chairman; * * * * and

(ii)) seven other members elected by the Board from among its
members in the manner prescribed.

(3) Bubject to cuch control and restrictions as 1nay be prescribed, the
Board may constitute other Standing Committees or ad hoec Committees for
exercising any power or dischar_giWy duty of the Board or for inquiring into
and reporting or advising on any matter which the Bourd may refer to them.

B (4) A Standing Committee shall consist cxclusively of members of the
oard. -

(5) An ad hoc Committee may inc'ude persons who are not members of
the Board, but their number shall not exceed one-half of its strength.

9. Secretary and Staft.—(J) The Central .Government shall, after consult-
ing the Bonrd, appoint a Secretary to the Board who shall, under the control
and direction of the Board, exercise such powers and perform such duties as
may be prescribed or as may be delegated to him by the DBoard or the
Chairman.

(2 Subject to such control and restrictions as may be prescribed, the
Board may appoint such officers and servants as may be necessary for the
=

efficient performance of its functions and pay them such salaries and allowan-
ces a8 it may from time to time determine.

10. Functions of Board.— (1) The Board may take such measures as it may
consider desirable fos the benefit or development of the tea industry, including
measures for—

(¢) promoting the sale, and increasing the comsumption, in India and
elsewhere, of Indian tea or of tea genmerally; carrying on propagands for
those purposes;

(b) increasing the production of ten in India;

(c) undertaking, assisting or encouraging scientific, technological and
economic research; and maintaining, and assisting in the maintenance of,

research institutes and experimental and demonstration farms and manu-
facturing stations;
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(d) collecting statistics from growers, manufacturers or dealers and"

‘from’ such other persons as may be prescribed, on any matter relating to
the tea industry; the publication of statistics so collected or portions there-

of or extracts therefrom;
(e) tixing grade standards of tea and providing for training in tea tasting;
(9] improving the marketing of tea in India and elsewhere; and preven-
ing unfair competition;

(ﬁl ossisting in the control of insects and other pests and diseases
affecting tea;

(k) promoting co-operative efforts among growers and manufacturers;
(1) ensuring remunerative returns to growers and manufacturers; s
(7) such other matters as msy be prescribed.

(2) The Boerd shall exercise the powers conferred on it by sub-section

(1) in accordance with, and subject to, such rules as may be prescribed, in-
cluding rules for the allocation of moneys to different purposes.

Levy of cess and constitution of Fund

11. Imposition. of duty on exports of Indian tea.— * * % * A
customs-duty shall be levied and collected on all tea * * * exported
cutside India from any area to which this Act applies, at uch rate not exceed-
ing two rupees per hundred pounds as the Central Government may, after
consu'ting the Board, notify in the official Gazette.

Fi ——

J2. Oonstitution of Fund.—(I) As soon as may be after the expiry of each
month, the proceeds of the cess collected during that month shall, after
deduction of the expenses of collection, be paid to the Board; and the Board

sball credit the said proceeds and any other moneys which may be received by
it to a Fund to be called the ‘‘Tea Improvement Fund’’.

.

(2) The Fund shall be applied towards meeting the expenses of the Board
and the cost of the measures referred to in section 10.

18. Borrowing powers of Board.—Subject to such rules as may be pres-
cribed, the Board shall bave power to borrow on the security of the Fund or any

other of its assets for any purpose for which the Fund may be applied. * *

" » * * *

14. Accounts and audit.—(1) The Board . shall cause accounts to be
kept of all moneys received and expended by it.

-(2) The accounts shall be audited every year by suditomgappointed in this
behalf by the Central Government; and such auditors shalF disallow every item
which, in their opinion, is not authorised by this Aet or any rule made or direo-
tion issued thereunder.

(3) The Board may, within three months from the date of the com-
munication to it of the disallowance of any item as af'ox_'esaid, appeal against
such disallowance to the Central Gvernmert whose decision shall be final.

15, Power of Oentral Government to make m}u.—-(l) The Cent;rgl Govern-
ment may, after consulting the Board and subject to the condition of pre-
vious publication, make rules to carry out the purposes of this Act.
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{2) In particular and without prejudice to the generality of the foregoing
provision, such rules may provide for—

(a) the circumstances in which, and the authority by which, members
may be removed;

(b) the holding of o minimum number of méetings of the Board
every year;

(0) the maintenance of a record of all business transucted at meetings.
¥  of the Board and the submission of copies of such records to the
Central Government;

(d) the conditions subjeet to which, and the mode in which, contracts
may be made by or on behalf of the Board;

(e) the preparation of budget estimates of the receipts and expenditure
of the Board and the authority by which such estimates shall be
sanctioned ; )

(f) the powers of the Board, the Executive Committee and
the Chairman, in regard to the incurring of expenditure; and the reappro-
priation of estimated savings in any budget head to another such head;

(9) the conditions subject to which the Board may incur expendi-
ture outside India;® ' '

(h) the conditions subject to which the Board may borrow;

(1) any other matter which is to be, or may be, prescribed.

(8) All rules made under this section shall be published in the official
Gazetth.

16. Power of Board to make by-laws.—(1) The Board may 1make
by-laws consistent with this Act and the rules made thereunder, to provide for—
(a) the dates, times and places of its meetings and of meetings of ite

Executive and other *Committees, the quorum for such meetings, and
the procedure thereat;

(b) the delegation of powers and duties to its Executive or any other
Committee, or to its Chairman, * Vice-Chairman, * Secretary or any
other of its officers;

(0) the travelling allowances of members and of members of *
Committees;

(d) the appointment, promotion and dismissal of its officers and
servants, and the creation and abolition of their posts; -

(e) the conditions of service of its officers and servants, including their
pay, leave, leave allowances, pensions, gratuities, compassionate allowances
and travelling allowanoces, and the establishment and maintenance of a
provident fund for them;

(f) the maintenance of its accounts;

(9) the persons by whom. and the manner in which payments, deposits
and investments may be made on its behalf;

(k) the custody of moneys required for its current expenditure; and
the investment of moneys not so required;

(t) the preparation of statements showing the sums allotted to Depart-
ments of the Central and ‘Provincial Governments or to other institutions.

(2) No by-law shall teke effect until it has been confirmed by the Central
Government and published in the official Gazette; and the Central Government,
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in confirming & by-law, may make any change therein which appears to it to be
nedessary. ) . ,
o (3) The Central Government miay, by notification in the official Gazette,
cance] auy by-law which it has confirmed, and thereupon the by-law -shall
cease to have effect. - . .
’ Miscellancous
* : * * %
17. Penalties.—If any person—
{a) in any return to be furnished under this Act makes any statement®
which is false and which he knows to be false or does not believe to be true,
or

(b) obstructs any officer of the Board in the exercise of any power
conferred, or in the discharge of any duty itaposed, on him by or under
thls x&(‘tv. or

(¢) having the control or custody of uny account book or other record,
fails to produce such beok or record, when required to do so under this Act,™

he shall be punishable with imprisonment which may extend to one year,
or with fine which may extend to one thousand rupees, or with both.

18. ‘Prosecution to be with the consent of the Central Government.—No
prosecution for any offence punjshable mmder this Act 'hull be instituted except
by or with the consent of the Central Government. -

19. Bar of legal proceedings.—No cuit, prosecution or other legal procced-
ing shall lic against the Board or any member or officer of the Board for any-
thing in good faith done or intended to be done under this Act.

' 20. Temporary continuance and ultimate repesl of Act IX of 1903.—{™) The
ILidmu Tea Cess Act, 1903 (IX of 1903) (ineluding scctions 2 to 7 thereof which
expire on the 31si day of March, 1949), shall continue to remain in foree until,
and chall stand vepealed on the date appointed for the commehcement of this
Act,. . . '

(2) (a) Al moneys and other property. and all rights nnd  interests, of
whatever kind, owned by, vested in, used. enjoved or posscssed bv, or held in
trust by or for, the Indian Tea Market Fxpansion Board constituted under
Act TX of 1908, as well az all labilities legally subsisting against it, shall pass
to the Board with effect from the commencement of this Act;

(b) All officers and servants of the Indian Tea Market Expnnsion Board
constituted under Act TX of 1903 who hold office immedintely hefore the com-
mencement, of this Act shall he deerned to have been appointed officers and
servants of the Board with effect from the commencement of this Act, and,
shall be entitled to the same pay and allowances and to the same conditions
of service in respect of other matters as they were entitled to immediately

before the commencement of this Act; anq any contract of service enterad into
by any such officer or servant with the Indian Tea Market TFaxpansion Board

aforesaid sha'l bave effect as if it were a contract entered into by him with the
Board immedintely after the commencement of this Act;

(c) Any proceedings taken by the Indian Tea Market Expansion Board
aforesaid before the commencement of this Act may be continned by the Board.

(3) If any difficulty arises in giving effect to the provisions of this or any
other section of this Act, the Central Government may, as occasion may arise;

by order, do anything which appears to it to be neces for the se of
removing the difoulty. PP fary Tor Ehe purpose

-



THE CONSTITUENT ASSEMBLY OF INDIA
(LEGISLATIVE)

A
BILL

to provide for the development of the tea industry under Central
control, and for that purpose to establish a Central Tea Board
for India and levy a oustoms-duty on tea exported from
India.

¢ (As amended by the Select Committee.)
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